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No. 499(2)/LXXIX-V-1-09-1(Ka) 4-2009
Dated Lucknow, February 28,2009

IN pursuance of the provisions of clause (3) of Article 348 of th

Samajik Parivartan Sthal (Nirsan) Adhiniyam, 2009 (Uttar Pradesh Adhiniyam Sankhya 9 of 2009) as passti
ikl
@-

by the Uttar Pradesh Legislature and assented 10 by the Governor on February 27,2009 -

THE UTTAR PRADESH DR. BHIMRAO AMBEDKAR SAMAJIK PARIVARTANER

STHAL (REPEAL) ACT, 2009 ¥ 4

(U. P. ACT NO. 9 OF 2009) ‘. '
[ As passed by the Unar Pradesh Legislature ] .&
AN 1

ACT

* to repeal the Uttar Pradesh Dr. Bhim Rao Ambedkar Samujik Parivarian Sfi!3

Act, 2007,
IT IS HEREBY enacted in the Sixtieth Year of the Republic of India as follows

o
3
v

i

Shor title 1. This Act may be called the Uttar Pradesh Dr. Bhim Rao Ambedkar !
Samajik Parivartan Sthal (Repeal) Act. 2009. ' -
) ¥
. : 43
Repeal of U.P. 2. The Uttar Pradesh Dr. Bhim Rao Ambedkar Samajik Parivartan Sthal . %3
Act no. 43 of i<h led L%
2007 Act, 2007 is hereby repealed. . lé
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¢ Constitution, the Governor 1s plca
] LN

to order the publication of the following English translation of the Utiar Pradcsh Dr. Bhim Rao Ambed f ]
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. STATEMENT OF OBJECTS AND REASONS

he Uttar Pradesh Dr Bhim Rao Ambedkar Samajik Parivartan Sthal Act, 2007 (U.P. Act no. 43 -
of 2007) was enactcd to establlsh the Board .of Management for the preservation, development, protection

i d ma]ﬂlenadce of. Dr. Bhim Rao Ambedkar Samajik Parivartan Sthal situated at Vipin Khand of
G omuhﬂgaf’ Lucknow in Uttar Pradesh. The validity of the said Act has been challenged in the High Court
of jud,camrc at Ailahabad in the writ petition no, 6169 (M/B) of 2008, National Alliance of Pcopie’s
Movemet v/s State of UP. & others. After examining the provisions of the said Act the Advocale
General, Uuar Pradesh has advised the Staie Govemment to repeal the said Act and to brmg ‘2 new
mg.s]auon aftér makxng necessary amendment in the provisions of the said Act. The Nyaya Vlbhag was

algo of the samc view. It has, thierefore, been décided to repeal the said Act.

Thc Uttar Pradesh Dr. Bhlrn Rao AmbedKar Samajik Parivartan Sthal (Repeal) Act 2009 is

mtroduced accordmgly
. By Order, .
S ' ' P. V. KUSHWAHA,,
B - . _ Sachiv.
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